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Appointment of Central Agency
(Litigation Cell) by Government of
Goa for Suvreme Court Cases

*521. SHRI RAJESH PILOT: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
lay a statement showing:

(a) whether the Central Agency
tLitigation Cell) has been engaged by
‘the Government of Goa, Damen and
‘Diu to represent it litigation Dbefore
the Supreme Court;
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(b) if so, what are the specific termg
and conditions of this appointment;

‘(¢) in how many cases (including

' miscellaneous matters) the Advocates

of the Central Agency.were engaged
by it to represent that Government in
the Supreme Court between 1lst Au-
gust, 1981 and 1st February, 1982; and

(d) what is the amounft paid or
payable by that Government towards
feeg for appearance for such Advo-
cates?

THE WMINISTER OF STATE IN

THE MINISRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
A. A. RAHIM): (a) The Central
Agency Section of this Ministry
handles the litigation work in the
Supreme Court of the Administration
of Goa Daman and Diu.

(b) The litigation work of this
Union Territory is handled by the
Central Agency Section in the same
manner as the work of the @Govern-
ment of Indiag and the other partici-
pating State Governments,

The total expenditure incurred on
account of the Central Agency Is
shared between the Government of
India and the participating State
Governments,

{¢) During the period in quesﬁon,i
the Union Territory  Administration
for the work done by the Advocates
of the Central Agency Section handi-
ed eight cases including miscellaneous
matters, on behalf of the Union Terri-
tory Admiinistration.

(d) No fees are payable by the
Union Territory Administration for
the work done by the Advocales of the
Ceniral Agency Section as they are
whole<tiime government servants,
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